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Shri M. C. Chagla: This is a comp-
lete misapprehension which I want to
clear. We have no monopoly of
research. We welcome scientific
research either in our laboratories or
elsewhere; even in India today, apart
from the laboratories under the
CSIR there are many scientific insti-
tutions which are working on research,
and we welcome more and more
scientists working on research even
outside the laboratories of the CSIR.

Shri Kapur Singh: But you are
monopolising all the resources.

Shrimati Savitri Nigam: In view of
the fact that work of national impor-
tance is being done in these central
laboratories, may I know why the
cuts which were imposed at the time
of the emergency have not been re-
stored when the emergency is over?

An hon. Member: Is the emergency
over?

Shri M. C. Chagla: I have already
pointed out that we are facing a very
grave, crucial financial stringency
and we have all to submit to cuts,
however reluctantly. Every Minis-
try feels that there should be no cut,
and my Ministry also feels the same.
But we are facing a situation where
there is no alternative to submitting
to these cuts.

Shri Muthiah: Is it a fact that the
scientists in the national laboratories
have a feeling that private indus-
trialists are not making the best use
of the results of the researches car-
ried on there?

Shri M. C, Chagla: That is tue;
that is precisély the reason why w&
called for the first time this, what I
may call, get-together between indus-
trialists and scientific workers.

Accident in Dhori Colliery
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Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) whether Government have
examined the Report of the Inquiry
Commission constituted by Govern-
ment to inquire into the causes of
explosion in Dhori Colliery on the
28th May, 1965; and

(b) if so, the action taken or pro-
posed to be taken in the light of the
Commission’s findings?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): (a) Yes—the report of the
Court of Inquiry has been examined.

(b) In the light of the Court’s
findings action is being taken to
initiate legal action against the
management for violations of the
Coal Mines Regulations. The ques-
tion of suspension of the certificate of
the Manager for incompetence accord-
ing to the prescribed procedure is
being considered.

The various observations and
recommendations of the Court are
also being considered for suitable
action.

Shri D. C. Sharma: This catastrophic
accident, unprecedented in the his-
tory of India, I think, took place so
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many months ago. Even now, the
question of the incompetence of the
manager is being considered. May
I know when the question of the
incompetence of the manager will be
decided, whether after the manager
has retired or has resigned or died?

Shri Shahnawaz Khan: The hon.
Member is aware that a court of
inquiry had to be appointed and the
report of that inquiry has been
received. It naturally takes time for
the court of inquiry to examine all
the witnesses and all that. We are
taking action as soon as possible.

Shri D, C. Sharma: May I know
under what item as a result of the
findings of the court of inquiry speci-
fic and concrete action has been taken
and what are the itemg still being
examined on which action will be
taken afterwards?

Shri Shahnawaz Khan: The inquiry
committee has made a number of sug-
gestions. The most important of these
are: Electric cap lamps should be
provided to people working in the
mines. That recommendation is
being implemented. There was some
difficulty in obtaining electric cap
lamps because the manufacture of
these lamps in this country is rather
limited. Previously many of these
were imported. But owing to the
foreign-exchange difficulty, that is
difficult now and we are trying to step
up the manufacture of these lamps.
Then they have referred to the neces-
sity for follow-up action on coal-dust
violations. I do not know if my hon.
friend knows this. ...

Shri D. C. Sharma:
well.

I know it very
I have been to the mines,

Shri Shahnawaz Khan: In coal
mines, specially in hot, dry conditions,
a lot of coal dust accumulates.
‘That is inflammable, and steps have
to be taken to control that coal dust
in the mines, that js by spraying and
sprinkling water in the areas so that
the coal dust settles down and the
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number of such particles in the air is
reduced or by mixing with in combus-
tible dust like stone dust. That
recommendation is being implemented.
In fact, it is one of the prerequisites
for running coal mines,

Then the third one is the determi-
nation of the. . .

Shri S. M. Banerjee: Let him lay
a statement.

Shri Shahnawaz Khan: There are
a number of recommendations. If you
want me to explain every one of
them, I shall be very happy to
explain. Or I can lay a statement.

Mr. Deputy-Speak A stat t

may be laid on the Table of the
House,

Shri Shahnawaz Khan: I shall lay
it on the Table of the House.

Shri A. P. Sharma: The report of
the enquiry committee should be laid
on the Table of the House.

Shri S. C. Samanta: May I know
whether the Government will have
to take the help of the Court to

implement all the recommendations
that have been made by the enquiry
committee?

Shri Shahnawaz Khan: No, Sir. On
some we can take immediate action,
and those actions are governed by the
Indian Mines Act, and we can take
action under this without referring
the matter to the court, but I might
inform my hon. friend that the Gov-
ernment has received notice from the
management warning the Goverment
that they intend to Initiate 1legal
action against the Government.

Shri P, C. Borooah: May I know
whether the National Council for
Safety in Mines had its first sitting
recently, and if so, what are the
recommendations of that Council and
what is the Government's reaction
thereto?

Shri Shahnawaz Khan: The meet-
ing was held only a few days ago,
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and those recommendations have yet
to be received and examined in the
Ministry. When they are received,
we shall certainly examine all those
and take whatever action is neces-
sary, I might inform the hon. Mem-
ber that our greatest difficulty in this
matter has been the inadequate
number of inspecting staff. We have
been approaching the Union Public
Service Commission to recruit the
inspecting staff, but even they, in
spite of their repeated attempts, have
not been able to find sufficient num-
ber of inspectors and assistant ins-
pectors. We are making ad hoc
arrangement for recruitment of the
staff.

ft Wyrve W W TE gwiet
e F v ¥ wiw mwraw { S
fafraa fawrfo 1§, ¥ fF F3w< 71
TIEHG Feqgd HEAT, NAFESI I TIRA
A1 onnf, I F TATH FFT G AT FY
Tgeq #4412 Y & 5 99 3 e Afew
AN @At Ad A fF
&9 9 ¥ faa®a ) Wy @ A 9+ vy
fast wrgm f § A Afeg gag a7

oft g wt & g e
Ft aaw fearar wgar § i fafadt
Y TATHE § TF T FIE 1L Y TEY FWAT )
afe wgh oF s F = § w9
FT GTST § AT FGY 39 F1 Afew a1
€ ATET AT T & AV gH I HT gA
qTAAT qEGT § |

ot 7o o Wt : & arAT TR
g v 38 TRy oo & o qee @
IT F AT 747 § AR T @ THATALY
# fod agA gew 9x AT ey ?

ot et : 19 T & Few
F YaEA oY qHo Fo 1w, AW FW
¥ fremd o ¥ | ¥ av fafaet g8
AR TR TG I IWF IR
T FY ¥ 9 & fear o

Oral Answers PHALGUNA 11, 1887 (SAKA) Oral Answers

3194

it g wx wgE & S
gt § fF ga gdem & wwx frqd
sfaw 7 § o) w1 9K w9 % @i
wra § g qgard o @ ? afk g,
@ wAT safem w firaan dar faar
gl oA fr g & faaa
WA WA ge W) R oA g
7g St fegte wnf § <9 & v o oA
AR W) wfew o i FEET FE-
aTg wY STaef ar s < fea o ?

ot g Wt : G A o A
W7 g @ @ FE F A § g
g W R ¥ 268 AN gf E WA
FA W1 ATy & wiferw § 9 ¥ faeme
wp wdaTE ® oy | Afer de
FMwmifemmitoiesTaw ¥
Mg Emage
faams o9 qFww AT WY o

st gew W wew - #Y Qe a7
fr fraft wgraar & € & | oy feaw
wEE w1 qaw § Afed R Y wmwr
e ag fear smar g 1w Ay
N fraft agrear 41 T & 7

it s wt : & ¥ w7 268
WA 7Y § | N I¥F qf@ § 7
1 g A ¥ TN qF ©: A T
B Bt g TR
&% § ag TRmh s 8 o
& wofor fear smiem )

Nt gww W g - wefat §
AW W B fod o 9 &Y T &
ot &

IR WEAW : WIT F AT T
I 0T AT § )

oft g wit : o gefr fofie
g



3795 Oral Answers

Shrimati Savitri Nigam: In spite
of the long replies, there is very little
substance. I want to know the date
when the enquiry commission sub-
mitted its report and how much time
had been taken by the Government
to take legal action against the pro-
prietor and manager and why was so
much time taken?

Shri Shahnawaz Khan: The acci-
dent took place on 28th May 1965.
The court of enquiry was constituted
on 14th June, 19685. The court sub-
mitted its report on 26th November,
1965. After that the report had to be
examined. The management had also
served legal motice. I submit that
there has been no undue delay.

Shri S, M. Banerjee: Is it a fact
that after the explosion there were
attempts by the mine-owners jointly
and individually to hush up the whole
affairs by giving a report which could
whitewash the whole affair and an
attempt now on behalf of the mine-
owner is made so that no prosecution
could be launched; they are trying to
delay the whole procedure by delay-
ing ‘the submission of various reports
which had been asked for? I would
like to know whether it has been
brought to the notice of the Govern-
ment and, if so, what steps have the
Government taken to expedite the
decision to prosecute the criminals
who caused the death of 268 people.

Shri Shahnawas Khan: It is correct
that an attempt was made to mislead
the court of enquiry. It has been
stated by the president of the court
of enquiry that such an attempt was
made but the court took no notice of
it. Legal action for misleading and
that sort of thing can be taken only
if the court had been mislead; we
cannot take action now for their
attempt to do so.

ot vy femd : F71 amar & Ay
o ' § fagre swar @l & Jar
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weft AR " T |
Mr. Deputy-Speaker: Order, order;
the reply is ‘no’.

Shri C. K. Bhattacharyya: The
hon. Minister states that Government
had been served with legal notice by
the proprietors or managers. A legal
notice by itself is not a bar to the
Government for taking action under
the recommendations of the court of
enquiry. I want to be assured by
the Minister on this particular point
that the Government will not be in-
hibited or restricted in any way by
this motice and that proceedings in
the usual course according to the
recommendations will be taken.

Shri Shahnawaz Khan: I can assure
the hon, Member that Government
will not be deterred by any such legal
notices. We are determined to go
ahead and punish the guilty.
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ot e Wt Sy Wi
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1
Eiquid Fuel from Cambay Ol Field
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Will the Minister of Petrolewm and
Chemicals be pleased to state:

(a) whether it is a fact that the
Cambay oil fleld has produced liquid
fuel;

(b) whether it can be used as fuel
in various industries; and

(c) if so, tle steps taken to exploit
it for commercial use?

The Deputy Minister in the Minis-
try of Petr and Chemicals (Shri
Igbal Singh): (a) Yes, Sir, if by
liquid fuel is meant condensates.

(b) Yes, Sir,

(c) Adequate publicity, including
wide advertisements, hag been under-
taken for sale of condensates. A cer-
tain amount of sales have taken
place.
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Shri P. C. Boreosh: May I know
whether it is a fact that these con-
densates can also be used as raw
material for the manufacture of syn-
thetic fibre and synthetic rubber and,
if so, whether the Government have
made any examination as to the com-
parative commercial advantage of
using this liquid fuel in this manner
and, if so, with what result?





